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SHRI JIBON ROY (West Bengal):
Madam  Vice-Chairperson, the hon.
Minister is making a statement on a issue
which concerns four Ministries—the
Ministry of Labour, the ministry of In-
dustry, the Ministry of Environment and
the Ministry of Law. I am afraid, whether
the Minister of Welfare will be able to
reply to the questions that will arise out
of this statement. Therefore, I feel it is
not in order. The concerned Minister
should come and make the statement. I
do not know from which date, the Minis-
try of Labour and the Ministry of Indus-
try entered the Ministry of Welfare. It is
a very important issue. The entire work
force in Delhi is involved.

SHRI V. NARAYANASAMY:
Madam Vice-Chairperson, I agree with
the hon. Member. This issue concerns
various Ministries. I would like to know
from when Shri Ramoowalia has taken
over as Labour Minister. The Ministry of
Industry, the Ministry of Labour, the
Ministry of Environment and the Ministry
of Law are all involved.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Let him make
the statement.

SHRI JIBON ROY: In what capacity
is he going to make the statement?

SHRI ‘NILOTPAL BASU (West Ben-
gal): We are all exercised over this issue.
We all know that so many Ministries are
involved. Now Shri Ramoowalia will be
making the statement. Will he be able to
.answer the questions arising out of the
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THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Let the Minister

reply.

STATEMENT BY MINISTER

Closure of industries in Delhi as a result
of directions of the Supreme Court

THE MINISTER OF WELFARE
(SHRI BALWANT SINGH
RAMOOWALIA): In the wake of direc-
tions of the Hon’ble Supreme Court in
the Inter-locutory Application No. 22 in
Writ Petition (C) No. 4677 of 1985, 168
industries listed as hazardous/noxious/
heavy/large industries are to be closed
down on the mid night of 30th
November, 1996. Subsequently by
another order, the Hon'ble Supreme
Court has directed a furthey 513 units to
be closed w.e.f. 31.1.1997. In the order
dated 8.7.96 the National Capital Region-
al Planning Board has bcen directed to
render all assistance to the industries for
the purpose of relocation outside Delhi.
The Hon'ble Supreme Court has also
given certain directions regarding the
amount of compensation to be paid to
the affected workmen. The Hon’ble Sup-
reme Court has also given directions that
the workmen employed in the industries
which fail to relocate and the workmen
who are not willing to shift alongwith the,
re-located industries shall be deemed to
have been retrenched with effect from
30th November, 1996 provided they have
been in continuous service for not less
than one year in the industries concerned
before the said date. Besides the compen-
sation payable under Section 25 F(b) of
the Industrial Disputes Act, such work-
men will also be given one year's wages
as additional compensation.

2. According to the information re-
ceived from the Government of NCT of
Delhi the industries have so far not
shown any inclination for re-location. The
trade unions have also expressed ap-
prehension that the industries are more
interested in selling part of the land and
utilise the money so received for pur-
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want a categorical assurance from the
hon. Minister that by tomorrow he will
sece to it that an appropriate court is
approached by the Government of India.
I want the Government of India to do
this because it concerns the national
capital. Let the Government of India, let
the Attorney-General approach the
appropriate court for the necessary
amendment of the judgement. We want a
categorical assurance on this issue. The
Minister must tell us why there was so
much delay. I would like the Government
of India to tell us whether they have
taken up the matter of relocation of the
industries with anybody. They could have
used their good offices or bad offices,
whatever they have, to find a solution to
this problem. They could have spoken to
the industry. They could have held a
tripartite meeting. Some-thing more than
what has been done by the Government
of India should have been done. If the
Government of India goes in default,
then it shall collectively stand condemned
in the eyes of the people. It is not a
question of some 30,000 people losing
their jobs. It is a question of the
Government of India not taking timely
action to secure necessary amendments to
the judgement. I want the hon. Minister
to clarify these two points.

Thirdly, I would like to know from the
hon. Minister why he was not able to
take into confidence the other Ministers.
What does the term ‘collective
responsibility’ mean? The hon. Minister
should have told the House that the
matter was discussed with other
concerned Ministries and that a collective
decision was taken. He says that it is ‘in
his opinion’..... Why was no reference
made to other Ministries? If what he says
is a half-truth, then he should come out
with the full truth. Anyway I want im-
mediate action to be taken by the
Government of India. By tomorrow the
Government of India should take action
as as to remedv the situation.

Thank you, Madam.

[RATYA SABHA]
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SHRI PRANAB MUKHERIJEE (West
Bengal): Madam, Vice-Chairman, I want
to seek a few clarifications from the hon.
Minister. So far as our understanding
goes, the NCT “of Delhi, in all these
thatters, is capable of taking its own
decisions. Except in matters of police
administration and  some revenue
matters, the Government of Delhi enjoys
the power of any other State
Government. Why did it not take a
decision? As Das Gupta has pointed out,
we are today left in a situation where we
have only one day to approach the
Supreme Court because 30th November
is a holiday for Supreme Court.

Secondly, we find from the statement
that the Supreme Court in its order dated
8th July, 1996 directed the National
Capital Territory Regional Planning
Board to render all assistance to the
industries in the matter of their relocation
outside Delhi. It means that they were
directed to implement the order dated
8th July, 1996. Today it is 28th
November, 96 and we are still talking
about this. I would like to know whether
the Planning Board of Delhi State has
taken any action in regard to
identification of sites for the relocation of
the industries, whether those identified
sites were given to the industries to be
relocated, etc. I want the hon. Minister
to let us know on these aspects. There is
a third aspect and the Government of
India will have to take note of it. The
hon. Home Minister is present here.
Though, in the re-allocation of business,
the Supreme Court and the High Courts
come under the purview of the Law
Ministry now, till recently, up to mid
*70s, they were under the control of the
Home Ministry and, perhaps, that was
better. Now, relocation of industries is
basically an executive decision. The
control of pollution is a very important
angle, but at the same time one cannot
forget the famous observation that
poverty is the biuggest polluting factor in
the society, apart from other types of
pollutions. I would like to know whether
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poses other than for relocation. The un-
ions have, therefore, demanded that in
the overall interest of the workers the
industries should be compelled to re-
locate and that in case of workmen who,
do not want to shift for one or the other
reason, amount of compensation should
be more than what has been ordered to
be given in the judgement of the Hon’ble
Supreme Court.

3. This is a matter of grave concern as
besides creating unemployment for about
. thirty thousand workers, this may lead to
social tensions and a law and order situa-
tion. In the circumstances, we are explor-
ing the possibility of advising the NCT of
Delhi to approach the Hon’ble Supreme
Court to review their order in such a
manner that shifting and re-location
becomes an obligation rather than an
option on the part of the industries
concerned. They may also request the
Hon'’ble Supreme Court to consider al-
lowing a higher compensation for such
workers who are not in a position to shift
to other places because of one or other
reason. While the Government is fully
conscious of the need for pollution-free
environment and planned development
and fully respects the judgement of the
Hon’ble Supreme Court in the matter of
closure of such industries, the Hon’ble
Court could also be requested to allow
some more time for closure and re-
location of the industries in question.

SHRI GURUDAS DAS GUPTA
{West Bengal): Madam, This is a unique
problem, a unique problem in the scnse
that the problem of pollution is being
pitted against the problem of human
beings. Pollution is definitcly a danger
but retrenchment and unemployment of
the workers and poverty and distress also
-should be considered as a basic human
problem. There is no question of pitting
one against the other. I do not like to go
‘into the Supreme Court judgment but it
is quite clear that the Supreme Court
judgment gives option to the industries
not to relocate. If the Supreme Court
gives the option, absolute liberty, to the
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industries not to relocate, they can decide
to close down and while they decide to
close down they have been given the
option to give to the workers a stipulated
amount of compensation. Therefore, the
judgment, according to my own wisdom,
can be criticised or at least there is
inadequacy in the judgment to the extent
that it does not compel the employer.
Secondly, the judgment is inadequate in
the sanse that it does not stipulate the
amount and volume of compensation to
be given to the workers. While saying so,
Madam, I am strongly criticising the Gov-
ernment of India. I do not know if it is
Mr. Ramoowalia or if it is somebody
else. But Government of India collective-
ly should be held responsible. Why? The
judgment was given much earlier. But
today it is 28th, two days are left, only
one working day is there. Saturday is not
a working day for the Supreme Court.
Even now the hon. Minister has the
satisfaction of telling the House that we
will advise. How long will the hon. Minis-
ter take to advise and why did he not
advise them earlier?

Why did he not advise the Dells
Government before? 1 know there were
demonstrations held in Delhi. Some
delegations of workers met the Prime
Minister and the Home Minister. The
trade unions have been knocking at every
door. Even then, the Government of
India did not realise the gravity of the
situation and it did not have the time to
advise the Delhi Government already. It
is yet to advise the Delhi Government.
This is the level of inaction. This inaction
of the Government of India may create a
situation where the judgement of the
Court may be left unamended. If the
judgement is not amended by a superior
court or by some other Bench of the.
Supreme Court, we will be left with no
other option.

Madam Vice-Chairman, human .
problems should not be treated in the
way they have been treated by the
present Government. Therefore, without
going into any other aspect of the issue, I
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the Government of India agrees that
certain areas of functioning that have
been allocated to the executive as per the
scheme of things under the Constitution,
are being  encroached by other
Constitutional authorities. I am not
talking of judicial activism or this or that.
That is a different issue altogether. But
relocation of industries is essentially the
job of the executive. It is neither the job
of the legislature nor of the judiciary.
Madam, it is not merely a question of 168
units that are going to be relocated or
closed in case they cannot be relocated,
they are being followed by 513 units
again. Therefore, it is much more beyond
the problems concerning relocation of
industries or the pollution propblem. To
my mind the judiciary is entering into the
jurisdiction of the executive, a jurisdiction
which is exclusively of the executive.
What is

Government of India’s response and what
are they going to do with it?

Therefore, the Special Leave applica-
tion to the Supreme Court for review
should be made much more comprehen-
sive. It is beyond the problems concern-
ing relocation of industrial units. There is
consequential retrenchment of employ-
eces, loss of jobs, etc.. Thank you,
Madam.

SHRI V. NARAYANASAMY (Pon-
dicherry): Madam Vice-Chairman, thank
you for giving me this opportunity. I
would make a brief mention.

The hon. Minister has not replied to
our points. And, since Delhi is a Union
Territory, the hon. Home Minister also
has to answer certain points on this issue.
The other Ministers like the Minister of
Industry and the Minister of Environment
also have to reply. Of course, the Law
Minister also but his job is over as the
Supreme Court has already given the
direction. You have to confine yourself
only to the labour’s point of view. Unfor-
tunately, this Government has taken this
issue very lightly. Madam, a news items
appeared in the press about one and a
half months back. Everybody was sur-
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prised. The workers went on agitation.
Industries’ delegations also came here
and met the Ministers of the Central
Government. Madam, the issue relates to
the State Government. But Delhi being a
Union Territory, the Central Government
also has got a responsibility in this re-
gard.

But, Madam, there is no clear-cut poli-
cy of the Government as is reflected in
para 3 here. They have given three alter-
natives in para 3. They will go for review,
directing the State Government of the
Union Territory of Delhi. Then, they will
tell the industries to go to the Supreme
Court for review of the compensation
amount that is to be paid. Thirdly, for
making Delhi pollution-free, they will
close the industries for some time and
wait for the order of the Supreme Court.
They also wanted some more time from
the Supreme Court. I would also like to
know whether the Government of the
Union Territory of Delhi has made up its
mind to assist the industrial units in their
relocation. It may be that some of the
units are not willing. But not all the 681
units will be unwilling. Some of the units
wouldn’t like to go because Delhi being
the Capital and the prices of land being
high, they would like to speculate oa
that. But, you have to protect the interest
of labour. Secondly, the National Territ-
ory of Delhi has got every power and
authority to direct industries, and if they
want to sell land, then they should not be
allowed to sell land because it is the
direction of the Supreme Court. The hon.
Minister is not clear in his statement.
You can have control over industries
because you have to give them licences,
you can give them permission for the
purpose of selling their land and you
have to protect the interest of employees.
All these powers are with the National
Territory of Delhi and the Central Gov-
ernment has to assist it. Why have you
come to this House? I want to know
whether you want to inform this House
as to what is happening there or you
want a solution from this House. you
should tell us. Madam, we cannot make
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out anyfhing from the statement. It gives
only the factual position. The Govern-
aent’s policy has not been indicated
there. Paragraph 3 of the statement indi-
eates that thes Government is in a con-
fused state of mind. Madam, our primary
concern is welfare of employees. Today,
even in Delhi, we find so many unem-
ployed youth. When these 30,000 people
become unemployed, then definitely
there will be a law and order problem in
Delhi. The Central Government has to
face it because law and order comecs
under it. We find that the direction of the
Supreme is very clear. You have to force
industries to comply with the direction of
the Supreme Court.

THE VICE-CHAIRMAN (Miss Saroj
Khaparde): Mr. Narayanasamy, would
you please yield for a minute? If the
House so agrees, I would like to request
Shri Satish Agarwal to take the Chair.

[Shri Satish Agarwal in the Chair)

SHRI V. NARAYANASAMY: Mr.
Vice-Chairman, Sir, I want to know from
the hon. Minister the recommendation or
opinion of the National Territory of
Delhi. Let the Minister tell us what the
National Territory of Delhi wants on this
issue. What was their request to you?
Nothing has been given in the statement.
Primarily, issuing licences, taking care of
employees’ problem and funding of finan-
cial institutions come under the jurisdic-
tion of the State Government. Dethi
being a Union Territory, you also have
got a responsibility, but what does the
Union Territory of Delhi want? That you
have to tell this august House. Today you
have put us in a situation where you
cannot go against the orders of the Sup-
reme Court. This is number one. Number
two, you have to protect the interest of
employees. Number three, you have to
see that these industries are re-located
and started there. These are three issues
which are now pending before the Gov-
ernment. It can be seen from the state-
ment that the National Territory of Delhi
has no policy on this regard. Even the
Central Government has no policy on
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this. Now you have come before Parlia-
ment to tell the hon. Members as to what
you are going to do. Today Delhi is the
fourth most polluted city ip the world,
whether it is vehicular. pollution or in-
dustrial poliution or any type of pollu-
tion. Now the Ganga Action Plan has
been brought about for the purpose of
purifying the Ganges in Delhi area. An
enormous amount of money has been
spent, but no result has come forth. The
hon. Minister may not be able to answer
that point because it is related to the
Ministry of Environment and Forests.
Therefore, we wanted the Minister of
Environment and Forests to be present
here as that Ministry contested this case
in court. Then, the Ministry of Industry
also has a say in the matter. You may be
able to answer issues relating to labour.
You will not be able to answer other
issues because you don’t have the mate-
rial with you. You should come to this
House along with the concerned Minis-
ters so that the House will be able to
assist you for the purpose of solving the
problem. Now, you have shown the de-
sire of industries that they want to sell a
part of land and they don’t want to re-
locate these industries. These industries
would like to do that. How are you going
to convince them? I would like to know
whether you called any meeting of indus-
trialists for the purpose of convincing
them to re-locate these  industries by
identifying land in the outskirts of Delhi
where a lot of land is available. I want to
know whether you are going to do that.

Mr. Vice-Chairman, Sir, the hon.
Minister wants to convey some measures
to the hon. Members, but he is not able
to convey the same because there is no
co-ordination between the Ministries. 1
would like to reiterate that there is no co-
ordination from the Ministry of Environ-

‘ment and Forests, Ministry of Industrry

and the Ministry of Labour. Now you are
officiating on behalf of other Ministers,
but you are not able to say anything. 1
would like to submit, let all the Ministers
come and tell their problem. The Opin-
ion of the National Capital Territory of
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Delhi and Home Ministry should also be
sought so that we will be able to get a
clear picture.
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THE  VICE-CHAIRMAN (SHR1
SATISH AGARWAL): Shri Vayalar
Ravi.

SHRI VAYALAR RAVI (KERALA):
Sir, first of all, I am very much upset to
say that the Government and the hon.
Minister choose to bring this issue at the
last minute of the day. Of course, para 2
very clearly expresses your helplessness
because para 2 very clearly
‘According to the information rececived
from the Government of NCT of Delhi

the industries have so far not shown any .

inclination for re-location.’ It means, the
Supreme Court order is being used for
the benefit of the real estate people in
the capital because they got an
opportunity to close down the factories
and sell the land at a higher price, as
already pointed out by Mr. Dasgupta.
Shri Pranab Mukherjee has rightly said
and your references show that it is purely
an administrative matter of NCT of Delhi
and they said, they did nothing so far.
Unfortunately, Sir, the order has come

-from the Supreme Court either to evict.

[RATYA SABHA]
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or to close the factories and
compensation to be paid according to
Section 25(F)(b). There is nothing new.
It is their Provident Fund and Gratuity,
or whatever it may be. And also they
said that one year’s compensation should
be paid. The trade unions have become
very irrelevant. They do not take into
account what trade unions are doing. The
Supreme Court is taking up such matters
concerning pollution. Now,
another order coming from the Supreme
Court regarding eviction of 4 lakh people
living in jhuggis. You have to shift them

there is .

from Delhi to somewhere else. Sir,
clearning of Delhi is made, but for
whom? My basic question is, who

complained about the pollution? It is the

elite who want to live in comfort. Poor '
people are dying with Dengue fever; they '

are not worried about the pollution. The
30,000 poor people who are working in
factories are not worried about the
pollution. The four lakh people who the
Supreme Court directed to be evicted are
not worried about the pollution. It is the
people who have the money, who can go
to Taj Mahal or lawyers or members of
Parliament or MLAs and other people
including judges of all judicial process.
Sir, this nation is not meant for an elite
class. This nation is a nation for the poor
people.

SHRI RAMACHANDRAN PILLAI
(KERALA): Poor people must live in the
country.

SHRI VAYALAR RAVI (KERALA):
Poor people must live in this country and
30,000 people means 30,000 families. Sir,
for your kind information I would like to
say that Justice Krishna Iyar told me last
week that he wrote to some of his
friends, in the judiciary, stating thiat when
you give this kind of judgement regarding
closing down of factories you should see
that the workers shall not lose their job.
Today, what is the guarantee for a job? 1
want the hon. Minister to tell us what the
guarantee for a job is. I request that the
hon. Minister may kindly bring an

. ordinance so fhat seling of this land can

5486rs 12B
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be prohibited. The law should provide
that the land shall not be sold to the

elite. There should be some such
provision in order to prevent these
owners from selling their land and

making money.

"Why did you not come up with an
Ordinance? Of course, the House is in
Session. Therefore, you cannot bring
forward an Ordinance. I know that. But 1
would like to know as to what steps you
are going to take, what concrete steps
you are going to take, to protect these
workers and to prevent these moneyed
people from selling their land and making
more money.

Sir, I do not want to criticise. But in a
nutshell, what is this judgment? What
would be the result of this juedgment?
This  judgment would result in
unemployment of 30,000 workers.
Secondly, who are the persons who are
happy about it? The people who are
happy are the industrialists. They can
close down their industries. They can sel}
the land and they can have another
factory somewhere. These workers can be
retrenched and they can recruit new
people at lower wages. Instead of paying
high wages, they can just pay the
minimum wage. This would only benefit
the industrialists. Again, in the name of
cleaning up Delhi, four lakh people
would be evicted. Now, 30,000 workers
have been thrown out.

I am not going into the technicalities.
The executive authority in this case, the

Delhi Administration, the Delhi
Government—as was stated by Mr,
Pranab Mukherjee—did not move.

Therefore, it is your duty to move in this
matter. You should use your authority

and come up with-a law. I think even if
you come up with an Ordinance, the

House can give permission to it.

The point is : 30th is the last date.
There are only two days before you. I am
not saying this with a view to criticising
the Minister. 1 am only appealing to him.
Going by the Constitution, he should
come up with a law on this in order to
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protect the workers, in order to protect
the interests of these workers. You
should also be ready with measures to
protect another four lakh people who
may face eviction as a result of the
Supreme Court’s order. You should not
come at the last minute.

In conclusion, 1 would request the hon.
Minister to take immediate steps—only

two days are left—with a view to
protecting the interests of 30,000
workers.

THE  VICE-CHAIRMAN (SHRI

SATISH AGARWAL): Before 1 call
uport Mr. Kohli, 1 would like to know
from the hon. Minister as to what is the
date of the Supreme Court's order.

SHRI VAYALAR RAVI: Thirtieth
November is the last date.

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): What is the date
of the Supreme Court’s order?

SHRI PRANAB MUKHERIJEE: The
date of judgment.

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL):What is the date
of direction given by the Supreme Court?

SHRI BALWANT SINGH
RAMOOWALIA: It is 8th July.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Minister,
you have said in your statement: ‘In the
wake of directions of the hon. Supreme
Court in the interlocutory Application
No. 22 in Writ Petition (c) No. 4677 of
1985, 168 industries listed as hazardous’
noxiousheavylarge industries are to be
closed down on the midnight of 30th
November, 1996. Subsequently, by
another order, the hon. Supreme Court
has directed a further 513 units to be
closed with effect from 31.3.1997°. The

" order dated 8.7.96 refers to the National

Capital Regional Planning Board. 1
would like to know as to what is the date

; of the Supreme Court judgment regarding

168 industries and the date of another
order regarding 168 industries and the

-
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date of another order regarding 513
industries. When was the order passed?

SHR1 BALWANT SINGH
RAMOOWALIA: I will give it in my
reply.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): It is not a
question of giving it in your reply. The
point made by Mr. Vayalar Ravi is that
why should the Government come more
or less on the last day. Thirtieth
November is the deadline. You have
come just two days before.

SHRI VAYALAR RAVI: I would like
to know from the hon. Minister as to why
he did not bring forward an Ordinance
before the Session.

SHRI BALWANT SINGH
RAMOOWALIA: 1 will reply.
THE VICE-CHAIRMAN (SHRI1

SATISH AGARWAL): It is not a
question of replying. It is a question of
information. Unnecessary  arguments
would not be there on this point. You
should have the dates with you. That is
the basic question.

SHRI PRANAB MUKHERIJEE: Do
you have the dates with you, Mr.
Minister?

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr.
Ramoowalia, in the order dated 8th July,
the National Capital Regional Planning
Board has been directed. This is a
subsequent order.

SHRI PRANAB MUKHERIJEE: The
judgment must be before that.

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): It is in relation
to the interlocutory application. The
point is: when were the directions given
for the first time in regard to 168
industries? Subsequently, when was the
direction given in respect of 513
industries? What are these dates? These
dates are very relevant.

SHRI VAYALAR RAVI : This only
shows inaction on the part of the
Government.
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SHRI BALAWANT SINGH
RAMOOWALIA: I will give you the
dates.

SHRI VAYALAR RAVI: Your
officers are sitting in the gallery. You can
get the information from them.

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWALY): 1 can only take
the horse to the pond, but not make it
drink. Anyway, Mr. Kohli, please.

....(Interruptions). ..

SHRI BALWANT SINGH
RAMOOWALIA: In the same order of
8th July, 1996, in the same order...

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): But in your
statement, you have said: ‘Subsequently,
by another order...” This order is in
regard to the closure of 513 industries.
But there must be an earlier order in
regard to the closure of 168 industries.

SHRI PRANAB MUKHERIJEE: Sir, I
think there is some confusion, because it
can’t be just one date. If it is 8th July,
subsequently there must be another date
or there should be one date prior to 8th
July 1996. We are asking for the date of
the first judgement and the date of the
subsequent order. These must be of
different dates. It can’t be the same date.
Then why has the word “subsequent”
neen used?

SHRI BALWANT SINGH
RAMOOWALIA: 1 will inform you
shortly.

THE VICE-CHAIRMAN (SHR1
SATISH AGARWAL): Okay, okay.

sft 3w s wgeR (Reeh): sevag
ey, foecht ® a9 ey ki
a1 I T 10 R TR = S
¢ 9= aeE 3 S aRw Ry ¥ 3 SR
A oW 681 TERA Tl O ¥ ofm
EE e ¥ IRY ¥ &R Wf w o
&y shdfiee g i (smanm)

SHRI BALWANT SINGH
RAMOOWALIA: Sir, for 168 industries
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if was 8th July 1996, and for 513
industries they were 6th September and
10th October.

SHRI GURUDAS DAS GUPTA:
Then what has the Government been
doing all these days?

SHRI PRANAB MUKHERIJEE: That
i1s another story.

...(Interruptions)

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL):It is a valid
objection raised by Mr. Gurudas Das
Gupta.

SHRI GURUDAS DAS GUPTA: Sir,
30th November is the last date. We are
left with only one day. Why has the
whole thing been messed up like this?
That is the only question we can ask.

THE VICE-CHARIMAN (SHRI SAT-
ISH AGARWAL): Yes, Mr. Kohli.

sft afm vty WrEE: Igwwy mEa, I
a3 F® @ o1 % AW GRS ARW
Ru ¥ zaft 31 d@, q@ 681 i
e AR @ W ¥ AR @ SndEl F wRe
ot = o e el & w9 w0 TR
10 o Wl ¥ uw A sw @ T R
R I sfosy sga e Rt 93 @ R
o 50 o ¥ R TR W EEe TR
H HEETT A g GHE W WY dhSTa [EER
ey W 9O & el

# o md A 98 A= Agm fR S 68y
s wEERa frg s #—168 3t 513, W
681 JMT—E @A P = W T R
deli¥er % forg yogw ¥ o frd waim A X
A NPT F g W ¢, MR A ¥ @
gay # v mowm ¥ oy A i €, ARE
& A F¢ FHED gy wEN | gEd IEd F
Reérc ¥ Ay S 9 § R wafe e 3
AT v & Jyme s doe wnfm @
# TR e o1 B A W e & dedn
¥ wa yr w1 IfeE s werma ¥ wEAs
e fome @t O X BTE & i
¥ fom Qfafrr F-Fa Afeda e §, sa-==n
#z0 I3 ¥ 3N T TR F AN F e
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= o e i a@fm W f o
RETT F W@ R, ITF T 33w Y wA AR
¥ srwd =g Awd W, ¥ R wee §
A TR & b R W W gt § @@ @ 30
Faa @ Emy A wen @ o ER W ¥ 3
Tl WA N AN}, WA A e @
78 3 wE B PR o W= R, oot
¥ A= o & @ ool A e dehde won
2 @ % O fegw @ a9 wdeRe @t
W B A TS A R aen 3,
e TRe g @ W R WY F TN
aFren ¥ | TR W FR GEER Ra ¥ e
e ¥ a8 fEaw &0 @ S Wi @ Ao
fisae +03 ach ¢ 6 o =9 A &5 3 W\
fafgd! 1 frctere ol am & sy Pred %6
fFTR & Q FEE W =R F0 F g @
e wF Wfis O @ R @ &
cFiERe &Y, feaT @ dw wt ¥ wma § fF
il # w dome wwa o aren § sk
ifF B F IRY TS T 8 T ¥

5.00 He Qe

Tl F X WK doRe T B w=w
o W W} R AR wals e § 3R
sRw # g Qo S O-hrv N R
AT N w2 fafrm @ o ¥ IR
dredn F0 ¥ fag e Itgwd wded, A
ag @t FAE FEn wwa § ok g W §
it T A 5 T W SEn ¥ - A
w1g @ et 2 O WER & g 39 fooet ®
A §-de +O | ¢ o Reeht ¥ awe T-Se
FA F R? N TR Rl ¥ @ IO =1
o ¥R I faafEd ¥ F wEr ek
froeh wRR & 9 ¥ aeid o9 @ R
o 3 feeeh R ¥ T wREa & R due
W F A, A W v el F sk W
FEwE waE) @ ot @ 39 foofad ¥ =
fFr o1 @1 8?2 0 wg Prga & 6 O W
S §-ohe it IY TR e fooeh B
& J-Ake fp o) Reelt A I 31 &4
¥ R §-dide F § 3 Ya F et &
& | ot ¥ fora , seifirt & fore ot ok
T NE T R Iawd §) el wE A
R IR fF T Beeh ¥ & = T-chee =0
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ah et # 37T A % oW A ¥R
TR e WAl W wl e @ s
qermar ¥

SvaTEY T, Reh ¥ foe g @ 9

FHEM o § 9 wefew @ ™ ¥, i
e ¥ oh e o ¥ A W e A
oF G F aEcm Y s va fom 2 fe 3
A-FIEE o F ¥ i R e )
MR A TH-FEET UEe ¥ R # A
wfcm T8 @ ™, aman wSfem /G
it 4 @ ad off s o A Reeh &
Rt o1 ok e w8 7 ¥ ol ) ww W
J TR N @ HE Y 9E T HAEnE MW
arEa e st T e | q@ e @ gad
A oravgwa Y1 A } feeeh F Hree @A A
e FA @ ek W FE wER el F
e e § weet w oRfefrdt W aE
w g ok N feede T Twa G W @
IHR AR WA W G W P w
G G

QL WERY, § E G § gE o
S g § e v o Reet ¥ g shafins
& N iy & fog st v @ R
SRR F WeAm 2 @t W Ad? ww am #
g+t S | (TaEeT)

THE VICE-CHAIRMAN (SHRI SAT-

ISH AGARWAL): Mr. Kohli, just a
minute. Wait for a minute.

1 want to have the sense of the House
whether we should continue till this sub-
ject is over.

SHRI JOHN F. FERNANDES: Yes.

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): Okay. Thank you.

3N I W R Fga AR wwt g
@ 3T w9 I e

st 2fm gww HEe: 9= ¥ SEwa
’nﬁa,ﬁuammiﬁ:ﬁc—vﬁﬁw
it 2R e FeniT o feaea R
U T e T A # wowm ¥ fem sk
SR @ ¥ fom weer @t = dee @ A
T2 R R, @ v So@ P W w &
&6 wa W I wed € fF ondt aw feeeh
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g 3§ wEfE OeE % RYW % 9 W
Fen W Y, A el B oW Q¥ R
TR F=Z A @ wEEd wh ¥ ol ¥ oY
faeelt W & fFw w9 o @ =) R afE
59 W F WHME B w¥?

9991 |

SHRI1 JOHN F. FERNANDES (Goa):
Sir, 1 think the appropriate Ministry
would have been the Ministry of
Environment. This is a public interest
litigation on the destruction of the
environment of Delhi. It is a question of
the livelihood of 30,000 people against
the health of 100 lakh people of this
Territory. This judgement is not a
tandem from the blue. This litigation was
going on for the last eleven years because
the Special Leave Petition was filed in
1985. T do not know what contingency
plan the Government has prepared for
this. I think the Government of India was
also a party before the hon. Supreme
Court.

The Government is now telling us in
the third para that it is exploring the
possibility. Just two days are remaining,
and it is still exploring the possibility
There is no direction given by this
Government. After all, it is a Union
Territory. The National Capital Territory
is under the Home Ministry, the Union
Government. So, 1 think, the Govemn-
ment was caught napping.

Who is the enforcing authority to
enforce this order of the hon. Supreme
Court. I think it is going to be the Home
Ministry, the Government of India. If

,any consequence arises out of it, I think

the music has to be faced by the
Government itself. So, I think the
Government was caught napping. In
1987, 1 had raised a question in this
House that the main pollutant causing
pollution is the Government. If You go
to the trans-Yamuna area, you would
find a thermal power plant. We can see
the smoke being released into the
atmosphere. I asked a question of the
Government, “Why couldn’t you convert
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these fumes into dry ice which cleans the
pollution”? 1 think the hon. Supreme
Court is not against industry. The hon.
Supreme Court is against pollution.
Pollution is possible only when the law
enforcing agencies don’t implement the
rules. We have the rules in the book. No
industry which would create pollution can
be permitted anywhere in the country
because the rules are very clear. When
the rules are violated, who is to be
blamed? Only the Government has to be
blamed. I don’t think that we can blame
the judiciary for judicial activism because
the Government is totally immune to
what is happening around us.

We have amended the Motor Vehicles
Act, 1989 and the main clause is checking
of emission of smoke. The Government
gave a reply that they would implement it
later on. The Standing Committee has
implement it. 1 don’t think the Govern-

ment has any seriousness. We are talking

about shifting of 30,000 people. I am told
that there are about 60,000 to 70,000
three-wheeler auto rickshaws. Those
would be put off the road. Why should
they be put off the road? Because the
technology is obsolete. They are still
adding kerosene oil to the petrol. Not
only that, there is no check and control
by the Government. We buy petrol ot
Rs. 20 per litre. The industrial kerosene
which is white is available at Rs. 6 per
litre; and the domestic PDS kerosene is
Rs. 2.70 per litre. Now, there are some
bogus industrics which are bying indust-
rial kerosene at the rate of Rs. 6 per
litre. They buy it at the depot. This
industry adulterates petrol with kerosene
which is being sold at Rs. 20 per litre.
This is happening everywhere. This is
happening outside the petroleum depot of
the 10C. So, the Government is sleeping.
If you can avoid petrol being adulterated
with kerosene and diesel being adulter-
ated with kerosene, I do not think that
there would be so much poliution. I am
talking about auto-rickshaws. About
70,000 auto-rickshaws would be off the
road. Then again the Government would
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face the same problem. So, the Govern-
ment is not going to chan%e the technolo-
gy -in this country. We "are' continuing
with the same obsolcte technology of
1947 or 1950’s. The Governmént has no
policy before it. Sir, we arc now talking
of the well being of thcse pcople. May I
know from the Minister whether the
Government has any contingency plan for
the next eviction. The hon. Supreme
Court has given two judgements. Now we
have known that the Government was
caught napping. They came. to us just two
days before the expiry of the deadline.
There is one more order given by the
hon. Supreme Court to evict 513 pollut-
ing industries and the last date mentioned
by the Minister is 31st January, 1997. 1
would like to know from the Minister
whether he has drawn any contingency
plan to tackle it. What would be the
revenue loss to the Delhi Government on
account of shifting of these industries? I
fully agree with my hon. colleague. 1 do
not want to attribute any motives to the
judgement of the hon. Supreme Court.
But the Government of India should step
in and should not allow real estate touts
to take over the land. I think there
should be some law passed by the Parlia-
ment when it is in session and the Gov-
ernment should be a protector of these
properties until the dispute is settled with
the workmen. It is time that the Central
Govérnment weat before the hon. Sup-
reme Court witn a review on petition. I
don’tthink that they are going to imple-
ment it. They can’t enforce it. They can’t
request the Delthi Government to enforce
it. They are the people who have to
enforce it. 1 was directing this submission
to the hon. Home Minister who was
sitting here a little while ago. Now he has
disappeared. it is the Home Minister’s
problem. I do not know what the con-
tingency plan is. 1 hope that the hon.
Minister would reply to my points.

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): You seemed right.
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Shri Ramachandran Pillai. Please be
brief. :

SHRI RAMACHANDRAN PILLAI:
Mr Vice-Chairman, Sir, I am glad that
the hon. Minister has brought this matter
before us. This has given us an opportun-
ity. The statement reveals that the case
was filed in the year 1985, it had been
pending in the Court for the last 11 years
and the judgment was passed on
8.7.1996. In one order, the hon. Supreme
Court said that 168 industries listed as
hazardous, noxious, heavy and large in-
dustries were to be closed down by the
mid-night of 30th November, 1996. A
subsequent order said that another 513
units should be closed down with effect
from 31.1.1997. Now, only two days are
left for 30th November, 1996. Now, the
proposal of the Government is this.
While the Government is fully conscious
of the need for pollution-free environ-
ment and planned development and fully
respects the judgment of the hon. Sup-
remec Court in the matter of closure of
such industries, the hon. Court could also
be requested to allow some more time for
closure and re-location of the industries
in question. I want to know, with just
two days left, how the Government i3
proceeding to safeguard the interests of
the workers who are thrown out, not
because of their fault but because of the
fault of the Government. Of course, this
matter has thrown up a lot of issues
——philosophical issues, basic issues, Con-
stitutional issues and lcgal issues. I do not
want to go into thosc dctails now. But 1
do want to say that the perception of my
hon. friend, Mr Vayalar Ravi, that pollu-
tion is for the elite class is incorrect.
Actually, the poorer sections of the com-
munity who are an overwhelming majori-
ty want unpolluted water, unpolluted air.
The elite classes, because of their rich-
ness, because of their resources, can find
their own means to be free from these
pollutions by constructing air conditioned
houses and all that. It is the poorer
sections who need these laws to be im-
plemented.
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SHRI VAYALAR RAVI: Priority.

SHRI GURUDAS DAS GUPTA:
How many workers are suffering? (Inter-
ruptions).

SHRI RAMACHANDRAN PILLAL

We have got enough laws. Of course,
there